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and as as such : his reve:sion and ci:nsequent transfer 

I s agaii.st  the irincip1Os cf natural justice. 

Eecause the crder of cancelling the panel is 

whc.11y illegal and: withcut jurisdiction.. 

Because while (thers have been retained as 

Asstt. Superintendents on adhcc basis the 

p3titifler alone has been singled cut fcr 

reversicn cn the gn. und of ineligibility. This 

a!'ounts to, dis criminat ion -tinder Art icL s 14 

16 cf the Constitution cf India. 

Because te petitioner having worked fcr more 

than 18 months as Asstt. Superimendent he 

cannot be reverted without following the pri.ce-

dure prescribed in the Discipline and App:al 

Rules. 

(F) 	Because the deduction of petitioner's salary 

through V,emo datdd 7.6.1985 was rade with 

rotrespectivo effect frrm 10.4.1985 although 

the pet4ticner continued to work upto 11.7.1985 

on the cost cf Asstt. Superintendent and the 

salary for the post was paii uptc 15.6.1985. 

PRAY11 

liFItiqC,FC. it is rest resP ectfully prayed that 

this Ken' ble Curt may be pleased to :- 

• 



HON BLI., HIGH IURT CF JUDICATUWi, AT ALLAH A3aD 

SITTING' AT LIJCM'ICli 

Writ Pet it ion cf 1985 

La]. Chandra 	 Pet it ic.nor 

Versus 

Union cf India & othqrs 	. 	Opposite Part, 

Annexu re No. 



CONFIDENTIAL 
I. Sr. DPO/Conf/Se leas II 

Sub:- Selection for the post of Asstt.Supdt./Transportation Gr. Rs. 550- 750/RS. 
011,  0111,  

As a result of the selection held for the above post rm- 
149 0-1  Oa 5-2-83 and 25-2-83 the following successful candidates 

have been placed on the panel of Asstt.Supdt/Trans. in 
Grade Rs. 550-750 subject to DAR/ Vig. clearance. Their 
names are given below in accordance with-  their seniority. 

Sri Triloak Singh 
Sri Hans Raj Sharma 
Sri S.C.Dixit 
Sri Kesar Singh Bhatia 
Sri P.D.Shukla 
Srj  Lia_21.12L_Lld SC 

The above panel is the FINAL PANEL superceding 
panel earlier declare' 	 . provisional 

h 
D.P.0.(I) 
28-2,-83 
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Divl.Supdt's Office, 
Lucknow, Aur. 2 1 1 65. 

Northern Railway 

j • 

V;NFID7TIAL 
No. DPO/R/55(1). 

' • 

DEN(I)/DN(II)/DOS/DSO/DME/DCS/DSTEIV)/DSTE(M) 
DEE/DMO/DEO/DME(DSL)MGS/ACS/A0S(M)/AOS(G)/AME(I) 
A:4E( II )/.A.P0 (1 )/APO (II )/ASTE VAEN.L.KO/HQ LICO/RBI, 
BSB/FD/Sr.,N. 

Sub: Reversion ofi grounds of general unsuitability 
of staff officiatine in a higher grade or post. 

A copy of 01(P)f5 confidential letter No,, E.142/0/3-II 
dated 15.7.'65 is forwarded herewith for information and puidance. 

• 
for Divl. Superinten e 	- 

Lucknow. 

C)py of 0.M.(P)/NDLS's letter referred to above. 

Attentinn is invited to the instructions issued vide 
thic office letter of even number dated 9.3.1960(followed by ampli-f
ications/clarifications issued in this ofrice letters mentioned **  

in the margin) wherein it was inter alia stated that an officiating 
employee could be reverted at any time if his performance was not 
satisfactory and reversion was justified in the interest of work 
irrespective of the -rf.nd of off4_ciating service involved and with-out resortinp to the procedure laid down in D & A Rules. The 
atter has been reconsidered by the Railway Board and it has now 

been decided that in future any person who is permitted to officiate 
be ond 18 months cannot be reverted for unsatisfactory work without 

.-' 
following the procedure prescribed in the Discipline & Appeal Rules. 

' '** No .E142/9/3-II 0 
dt. 27.7.63. 	0 	

... 

No.E.142/0/3-II0 
dt.2.1.64. 	0 
No.E.142/W3-II0 
dt.6.2.64. 	0 

...s.D.°No.E.142/0/3-II0 
dt.28.8.64. 0 . 

D.O.No.E142/0/3-I10 
dt.30.11.64 	0 
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SITTING AT LUCKNCt.1 

':!rit Petition No. 	of 1985 

La]. Chanera 	4 ********** • 0.e. 

	 Petitioner 

Versus 

Union of India & others  	Cpp. Parties 

Annexure  

General I:anager (P) r.Rly. Head _i,uarter's Office, 
Baboda House, New Delhi's printed Serial No.392 9-
Circular Nc. 52-E/0/t9/E( DIA) dated 22. 5. 196 7. 

Sub:- Transfer of Railway Staff whose conduct is under 
investigation. 

A copy of Railway Board's letter Po.E(MA)65-
RC6-6 dated. 25.3.1967 On the above Subject is forwarded 
herewith for information and guidance. The Board's 
letter referred to therein was circulated under this 
office 12tter No. 94(NC-II( KV) , dated 25.4.1962. 

, Copy of Railway Beard's letGer  N0.(D)65RC6-6  dated  
25.3.1962. 

”Reference Board' s letter No.(MA) 62RG6-1 5 
dated 29.3.1962 who 	it was laid down that non- 
ga zetted staff whose cenduct is under inve st ig_t ion 
for charges meriting dismissal/removal from service, 
including those under suspension, should not be trans-
ferred from cne Railway administratcn to another till 
after the finalisation of the depaltriemal or criminal 
proceedings against them. The Board have considered 
the -atter further and have now decided that non-
gazetted staff against whom a disciplinary case is 
pending or is about to start should not normally be 
transferred from cne Railway/Division to another Railway/ 
Division till after the finalisation of the departmental 
er criminal proceedinL:s irrespective of whether the 

r-  charg8 merit imlAsition cf major or minor penalty.1  

Serial No.1 552- General i:anager (P) N.Rly. Head liarters 
Office Circular No.940-N/C-II (\IV) 
dated 25.4.1962. 

 

Sub: Transfer of Railway Staff whose conduct is under 
invest igat n. 

A copy of the Railway Board's letter 
621106-15, dated 29.3.1962 is reproduced Lel 	for infcr- 
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ponommanwompinimmti 
Ob. 

That the selection for the six pests of Asstt. 

1-uperintendent in the pr scale of E74550450 (itS) was sad 

after lArritten test and *iva ?one and a panel of six 

selected -carol d. eo was theiroafter drain up on the 

recerri-endi.etions ct the 	y constituted Selectili 

ontoittee in accordancoo!with the rules. Z1 petitioner 

being the senior /sot clerk appeared for the selectien 

and war p aced at 1. no * I or the- panel of Mel  gifted 

candid at Pe. The irtt. it itner/ ft - select ion was en the 

reserved :cheat-led Ca 	-quota en the basis tit the 

rester rveter. The *fere-said panel was &mom 

the ap-preval of thit Divisional Railway Maness- 
,c 

the .competent autherit;r. tt true copy ef the pktstel 

dated 11. 3. 1983 ia 	Anroixtire Ne.1 to this writ 

That he etittenir along with other preens 

in the panel was prero4 ed 	:Isett S'uperintendent in 

70 (R4,;)• by •rer thited i1.5.193 
( 

That the selettion of the pet t 	r gent 
- 

with ethers, who, were ermpeinalled, was roads in clear 

substantive vacancy sir Al.rt-,t. Superintendents. 00 

pot It toner ts 80:.00 torn was, made on the reserved 

-, cheduled Caste (Nett, or the )..aels of the written test 

viva Vaae held in acierdwnee with rules. He was pin 

first in 'Him of reo,qt among all the selected ciondU,  

datos in th r anal. This panel was subdeqtantly deal 

with the avproval 	the rivisional tinilway Manager, 

knew ane the potitiorterts p,e.s ing as Altor,t, rul-erint 

dent wae occordingli ,tno41e along -with *aver five card 

dateey lobe were eel eeted and •ripenelldit in the general 

mitagery.- 

pet it !Amp 

the grads of 3 



Poraf,r.nol „tr!cort  

Airtxure Neal 	Antero-o Ma.3 t th.le writ 

11114t no notice of •!..'0 cancollation f t'ro Panel 

formed wit -  te appr.:;•val rdg the IAN LtAcif,;.ew 	‘howove 

even -tp tehe TAt I 	P 	 rh : 	 %lair Was never &teen 

Ain!! $hOW eAu90 netice rogittdl.nr,, 	rovarsion tt.,  the 

peo3: of 'senior clerk in T,no, rt1e et 	 Ihe 

petitioner .tor thof I i 	ies9 L, carte 'aware of the 

enneitllatl-vn ef panel and hi* contseque. reversion on 

10..6•191t5 threugh mtis ilt 44 7.6.195 issued 410rihe 

't•Ttablishpotnr. f#etitrn for rooductin; his salary with 

ra t res ro 	ve effect fron 10.4.1985. l'ho pet ionor 

had continued to wort,  as Arett. f'uporintendont in the 

orrice- ft the `7.t.lt.'ien !4ttper1rttendeent upte 1006.1985. 

He wee also reit the i.walary for tho said pea of Witt. 

Felporintovderkt in the .1riade of li..5,0e.759. This further 

%honor that no .notico of erkr.c011etion cf the panel or 

eek.4ve notice regarding Nis rover/lien wisep;ir 

.istetiod to the potititnOr. The *roller of deducting his 

Salary with retrpopect in effect from 10.40985 is, 

, thoreforo, wholly artIrtrlry and without jurincictitno 

9. 	That tt,e pstit n r red werked an the i•ost or 

Asatt..,`.1 uporieltondent since 11.5.190. 	he said appein 

rciont being en a suhatrintlive Fest in a clzar vacancy the 

patitionor after is s'enthai of esminueus pasting as 

I2l..4rint.pntlent cannot be revertod in terras of 

the rules end !la •acquirod S right tc the post. 

414. 

1.1:: 

. 	op. 
4. • 
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10. 	That the Divisional Pereennel 	ha ne 

ntitht-rity 	cannel the panel once it lise been approved 

by the Divisienal Kallway V.anagir without due sanction 

and erpreval of the next Ligher Feat than that of the 

Divisional heilway Yammer, that is„ the Cieneral thisnaioor, 

• 	ilorthern•follway• 	e sanction fbr caniAllLtion of the 

panel of Asstt. Ruperiretentent * issued by /Mt ia• dated 

11:5.19113 with the approva of the Dirtsianal asiay 

Manager was obtained hoz the General EeneOri Kerthorn 

11eilway. The action of the Divisional Perserinel 

Cfrior cancelling the panel after iltearly two years is 

10011 y illegal and without jaried tots ion. 

11 • 	That trent the aferesaid erder dated 10.4.19413f  

which hat not teen served on the petitioner, it is 

evident Vt3t the petitioner .alene has been singled out 

for reversion while ether* pled in tLo panel below 

the petitioner have bean allewe'd to continue as Asett. 

guporintendents. Ahe s elm ct Ian or the petit ienor being 

under the reserved r, cheduled Caste quetabis rfreersien 

le protected under Article 335 et the ollaPilieLitutivri et 

India. 

12. 	That allowing other persons placed in the 

panel en the pest of ftestt. ruperintandente althoug$ 

junior te the retltlioner and reverting the oititiuner 

amounts to discrimination undor Artielee 14 and 16 of 

the Constitution of India. 

13. 	That the reversion f the petitioner fro* the 

pest of Asetto t!. uperir &Indent and the deduction of his 

11111111111111 



salary with retrospective effect en the saic peat 

witheut any notice whatsoever is wholly illegal and 

arhi rary and in violation of Ilrtiale 311(2) of tho 

r.;snstitution of India. 

That the petitioner fell iit en 11.7.1985 and 

has en on sick leave on the baajLe of the loonical 

certificato isaued by the Railway .ijector. on 6.8.1985 

whin the vetitioner went to draw hi a salary he came to 

know that an order trans:Corr ng 	ts forezpur in 

Punjab on the reverted post in grade of 111.330-00 nal 

beton passed and consequ•Itly his Pay was net to be 

(irswn. The said order ef transfer has, however, not 

been served on the petitleners  Out hd has become awar,7,  

of the cont.nnts f the slid order of transfer as it 

also relates t* ri Ram sukh iorho nu also horn trur-s-

ferrad from Lucknew to Bikaner. a true copy of the 

trnnsfer order dated 5.7.1985 r.ranaferring ti-41 otti-

tioner frost luck ow Division to Forozpur Division in 
, 

flexure No.4 	Punjab is filed as Innexure No.4 to thin writ pat-itivn. 

ptexure No.1  

That the transfer of the retitioner from Lucknow 

to l'orozpur Div! sten in :tinjalil on the revertedOst in 

the grad* ef R.330-56O and withholciin.r, his pay is whelly 

illegAl taxi .,nalafide. Irmo transfaz of the istitioner 

on the re.ver/..ed post *manta to punishment and is, 

therefore, illegal and in violation of the itailway 
, 	- 

roarer, Circular dated 25.3.1967/is filed as Annoxure 

Ye. 5 tv this writ .retitien. 

16. 	Mat the e4..tiuner has pfer- r-d v. writ 

petiti4n challenging the cancollalAen c:f the panel width* 



reversion of the pet it tine r 	t,he exalt:Alen of 

The said writ •petitien No.3846 of 1985 has Joon adolited 

by this hen'ble Court OA 6.8.1985. 

17. 	That the potiriencts pest being 4 divieiend 

contrelled pest his transfer te Fero:par Division in 

unjab en the reverted pest is wholly illegal and with 

cut Jurisdiction. 

14. 	That the t rains for of t ha lt 5 'toner on the 

reverted rest te Feretpur Division in I unjcb by order 

dated 5•7•1985 has 1.-eon made when tho petitioner is 

on medical leave en the haste ef of the ieedicol certifi-

cate leued by the Railway Doctor, said an such it is 

net physically possible for bin to report for duty 

in Foresrur Vivisira. The transfer ,rder, iti therefore, 
whplly arbitrary and atalafide. 

19. 	That aggrieved by the transfer of the petitioner 

en the reverted pest in the grade of.330.0560 iA 

rererpur rivision and having no alternative officacieue 

and speady rove' dy, the etit emir has preferred this 

writ petition on thill following amongst other i.,:retindes. 

(A) 	Decries the etitisner's reversion *id transfer 

is !Melly illegal, arbitriary and wIthellt jurie• 
dictien. 

(E) 
	

Licause no i,lotice ta show cause against the 

PrePeSed rovolsiat was given to the ietitioner 



and as such hie revIC:•tion and consequent transfer 

is aL7311.st  the r.rincil.les of :eatLrol Jusr,ice. 

( 3) 	iecauso the crdor at azknailling; the panel is 

wtiolly t.l.logzat and witleNut juriodictiony, 

(L) 	Lesahso wi-,i14 ethers have 1.4on rettiineci es 

Asett. 7i4perintAtridont it on adhoc basis the 

pet itittrer i1 sue has I.efon singled out for 

reyorolen on he Trovszi of inalicibility. This 

a. 	 f ' ewe tocrirJract..14n tinder Articlo 14 ik,  

16 of the Constittm il7n Of lnd la. 

(I) 	EileniA,7, the or ',it:loner ?•aving waited fcr roze 

than id months as .sstt. 3u1,orin-.0ndert he 

cannot be rsverteti without following the proce.. 

duns prescr4aad ii ti',e Diacipiine and .41s1 

Rules. 

(F) 	 the deduetiell sr'iet, it ioner en s4dr7 

thrtugh m ONO dAtiNi 7.641985 was r.4d,it with 

retrespective street ens 10.4.1985 although 

the 	.titivner continued to w ork trite 11*1985 

en the rant. of .°Iert.,;1::* Superintondent and the 

oslary for 'Jul .itost, was paid I.:pt. 154.1985. 

it III rost respoctfLIly c.r=yed that 

ti s lionttle court ray ,-41 ....1,41, 8sed to 
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(1) 	lieu. a writ, direction r •rdtr in the nature 

it certisrtri quasing the notice dated 

10.4.1985 (Anrvoxure Ne.3) and Vle consequential 

erder of transfer dated 5.7.1985 (Annexuro ho.5) 

after summoning the originals from the custody 

of the Oppesi,',0 Forties; 

(11) 	iseue a writ, direction or order in the nature 
if mandami cc—mantling the olposito parties 

t* treat the fetitiener in service as Asstt. 

Surerintendent in the grade of F.4550..750 and 

not to give effect to the order of reversion 

dated 10.4.1985 and the order of transfer 

dated 5.7.1985; 

(Hi) 	issue any other writ, dirocsAon or ord.! as ray 

be doomed just end rrop.or in the :..ircurnstances 

ef 4111 cAs0; 

(iv) 	award the cost, or the writ etition to the 
pot it loner. 

Ducknow Dated 

Augtet 23, 1985. 

(L.I. nhulaa) 
Advoca-m, 

;:ounsei for the potitionor. 
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CONFIDENTIAL 
No. Sr* DPO/Conf/Se lee. II 

Sub:- Selection for the post of Asstt.Supdt./Transportation Gr, P.s. 550-750/RS. 

As a result of the selection held for the abave post e& 1  028 5-2-83 and 25-2-83 the following successful candidates 
have been placed on the panel of Asstt.Supdt/Trans, in 
Grade Rs, 550-750 subject to DAR/Vig. clearance. Their 
names are given below in accordance with their seniority. 

Sri Triloak Singh 
Sri Hans Raj Sharma 
Sri S.C.Dixtt 
Sri Kesar Singh Bilatia 

5, Sri P.D.Shukla 
Sri  L 	C 

") The above panel is the FINAL PANEL superceding 
p anel earli er declared,t/,',4 	 . 

28-2-83 

provisional 



Atryd7 	yd  .4 	121fq-lir 

V;NFIDnNTIAL 
No. DPO/1/55(1). 

Northern Railway 

Divl.Supdt's 
Lucknw, Aur. 

DEN(I)/DT(II)/DOS/DS
O/DME/DCS/DSTE01)/DSTE(M) DEE/DMO/DEO/DME(DSL)MGS/ACS/A0S(M)/A0S(G)/AME(I) 

BSB/FD/S;N. 
A4E(II)/APO(IVAPO(II)/ASTE(W)/AEN.LKO/HQ.LKO/RBL 

Sub: Reversion ofi grounds of general unsuitabil: 
of staff officiating in a higher grade or 

A copy of GM(P)is confidential letter No. E.D. 
dated 15.7.'65 is forwarded herewith for informatOn and 

4/ 
. 

for Divl. Superint 
Lucknow. 

C-
)py of G.M.(P)/NDLS's letter referred to aboN 

Attention is invited to the instructions issued 
thic office letter of even number dated 9.3.1960(followed 
fications/clarifications issued in this office letters mer **  
in the margin) wherein it was inter alia stated that an of 
employee could be reverted at any time if his performance 
satisfactory and reversion was justified in the interest c 
irrespective of the '-3rf_ol of officiating service involved 
out resortinp to the procedure laid down in D & A Rales. 
::,atter has been reconsidered by the Railway Board and it b 
been decided that in future any person who is permftted to 
be ond 18 months cannot be reverted for unsatisfactory wor 
following the procedure prescribed in the Discipline & App 

-.--, ** No.E142/9/3-II 0 
dt. 27.7.63. 	0 
No.E.142/0/3-II 
dt.2.1.64. 	0 
No.E.142/0/3-II0 
dt.6.2.64. 	0 

D.ONo.E.142/0/3-11 
41111b dt.28.8.64. 	0 

.0.No.E142/U/3-110 
dt.30.11.64 	0 

• • 
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SITIT40 AT •LVACM..W 

writ, Pet. 	tql 	 "...I' 1915 

,La], Chartirrl 

	

	 t row 

Versus 

Union of 7ndia & others .......... 	(ppesite Parties 

461111235AiJL.Lial 
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' 	4'LT 

Ne.732/6.3rrAirs/b.. 	 rtai.n. Ofqcs, 
Liaelnaw, rt. 10.4.6, 

Ja66,161:4: 

1) lrder of promotion of Aset. lupdt.(T) Or. 
R.”0..750 	Iss9w1ncrtriie 	ft 
even fiq„. dt. 11.5.4 stand canoe:10d. 

S/Shri H.R. share*, 	Dixit, 
r • no  htlki. a who are eligi!')le far odhei: promotion 
yr.) the i:seis of senierity 	aiiitt• 
Or. 550-750 tetS) pending seleetten aro allowed 
to continue as Asett. Suitt (T), en oats" basis 
till replaced by duly eel ectec cupleyes. 

Vihri 3. Ctandra who iffl sivt e3. 14 MAP tit' 
adhca prvmation in Gr. 550430 (ig) a tLnd 
revert,,,d ta tIle- post :rc714/41cn he promoted en 
the basis of panel which t,Apt boon eanotaled. 

ndi- Illogi4is 
Ferstnnel Officer 
tv *knot?. 

C•py r•rwa.rdsd for irfermatien and necessary action:. 

ritatten 	AT.R.ly./LkP. 

nr. 

Sttpetaiay 1111. 

Sr. rks,nay.A.to. 

Trait fac,,Y  
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IN THE HOMBLE HIGH COURT OF JUDICATURE AT 'ALLAHABAD 

SITTING AT LUCKNOW 

G.M. Application No. \\ (f))1/1-Nt.) of 1985 

In 

Writ Petition No.\--0 .)(20  1985 	C 

Lai Chandra 	 Petitioner/Applicant 

Versus 

Union of India & others 	 Opposite Parties 

Amendment Al.pl i cat ion 

The applicant most respeci,fully begs to state 

as under :- 

That for the facts and circumstances stated in 

the accompanying affidavit it is necessary in the 

interest of justice to incorporate the amendments 

indicated in para 4 of the affidavit. 

41-17,11F:FORE it is most respectfully prayed that 

the amendments indicated in sub paras (A) to (E) of 

para 4 of the affidavit may be allowed to be incorporated 

in the above writ petition. 

Lucknow Dated: 

'September 13 1985. 

(L.P. Shukla) 
Advocate, 

Couns el for the applicant. 
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IN THE HOPELE HIGH WURT OF JUDICATUEE AT ALLAHADAD 

SITTING AT LUCLNOW 

Affidavit 

In 

C.M. Application No. ( W) of 1 98 5 

In 

Writ Petition No. 	of 1985 

Lal Chandra   Petitioner/Applicant 

Versus 

Union of India & others 	 

AFFID_AVIT 

I, Lal Chandra, aged about 44 years, son of 

Sri Ram Swarup, resident of Moti Nagar, Lucknow, do 

hereby soltanly affirm and statit on oath as under :- 

That the deponent is the petitiontr in the 

above writ petition. He is fully conversant with 

the facts deposed to herein. 

That the deponent has filed the atove writ 

petition challenging his order of transfer dated 

Opposite Parties 



J) 

N 

44,t, e-L4u7 

.2. 

5.7.1985 (Annexure No.5) transferring the deponent on 

the reverted past of Senior Clerk in the scale of 

15.330-560 along with the post from Ludcnow to Ferozpur 

Division in Punjab. 

3. 	That the deponent had earlier filed a writ ' 

petition N0.3846 of 1985 challenging h:Ls reversion 

order dated 10.4.1985 which had been admitted on 

6.8:T985. 

4. 	That in the above writ petition the deponent 

wants to confine his relief against the order of 

transfer dated dated 54.1985 and as such the following 

consequential amendments to the above writ petition 

are necessary:- 

That in the grounds of the writ petition in 

ground (A) the words "reversion and" be deleted. 

That grounds (C), (D), (E) and (F) be deed. 

That the following grounds be adCed as grounds 

(C), (D), 	(F) and (G):- 

Because the transfer of the petitioaer 

along with the reverted post to Ferozpur 

in Punjab is wholly arbitrary and malafide. 

Because the petitioner is sought to be 

transferred to Ferozpur DiIision in 

Punjab by order dated 5.70985 which 

has been made during the period when the 



F 

GLe /4 
Deponent. 

to 

t110 
c3W:ents of rcrra:hs 1 to 

fly 

I, the abovo-namod dui:ono:It, do vorifytha 

4 of this affidavit 
rn knoird do 0  Uo part  of it is false and 'lath in-

arc tru 

,n 2 	y 

petitioner is on medical leave on the basis 

of the medical certificate issued by the 

Railway Doctor. > 
2 

n(B) Because the petitioner's post being a 

divisional controlled post is transferred 

froAl LuckflCl to Ferozpur Divsion in Punjab 

on the revered post is vilolly illezal (Ind 

without jurisdiction. 

ti(F) Be cause the petitioner's transfer on the 

reverted pest anounts to punishment in 

violation of the Railway Board's circular° 

n(G) Because no order of transfer has been served 

on the petitioner and as such the same has 

not been implemented. 

(D) 	That in the prayer with respect to 
relief (i) the 

words "notice dated 10.4.1985 (Annolcure 	
) 

and, the cons,)quentiU" be deletod. 

(T) 	
That in relief (ii) the wcrkds "not to zive ofect 

to the order of reversion datd 	1.185 an0 

be deletod. 

Luck now Dat ed: 

Septem•wr IV-0-19850 
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material has' been conc4a1ed. So help me CzIod. 

Lu ck now Dated; 

September )g--1985« 

I identify the abo4e-named deponent 
who has signed before me. 

e  Al, 
C- 

.1, 
Advoca 

Solemnly affirmed before me on Sept./ 0;1985 

atI.So‘nr.ip.m. by Sri Lai Zhandra, 

the deponent who is identifiod by 

Sri%74 • 	• ki 	1— 

v.--.caftermarlibi,t.--- 

Advocate, High Court, Allahabad. 
r— I have satisfied myself by examining the deponent 

that he understands the contents of this affidavit 

which have been read out and explained by ne. 

3). 
WO CO stiAtia 160- 

ISO Otitt, 
Luctroir Btaucis 

141..1-7-g 
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